
tENTRAL ADMINISTRATIVE TRIBUNAL 
BANCALDRE BENCH 

H. 	 Second Floor, 
Cmmercja1 Complex, 
Indiranager, 
Bangalore-560 038. 

Dated: 1JUL1993 

APPLICATION NO(s), 	559 of 1993, 	 - 

2212IDr.gum.S.vijaya1a kshmi 	FcesondentSecretery,Ministry 
v/8j. 1T 	& Family ILel?are, 

New Delhi and Others. 

1. Dr.Kum.S.Vijayalkshmi, 
t/o.Late Sri. Lingappa, 
C.G.H.S. Dispensary, 
3, BasavanEgudi, 
Bangalore-560 004. 

Dr.M.S.Nagareja, 
AdvOcte,No.11, 
Second Floor,. I Cross, 
Sujatha Complex, 
Gandhinegar,Bangalore-9. 

The Secretary, 
Ministry of Health &\Family el?sre, 
New Delhi. 

The Deputy Director, 
C.C.H.S., Ganösh Towers, 
111, Infantry Road, 
Be nge lore—I. 

The Dire'ctor,C.G.H.S.,\ 
Office 6? the Director General 
of Health & Family Welfare, 
Nirman Bhavan, New Delhi, 

Dr.B.T.Uke, Director and Enquiry Authority, 
National Tuberculosis Institute,Bangalore, 

Srt. M.Vpsudeve Reo,Central Govt.Stng.Counsel, 
High Court Building, Bengalore-56000I. 

SUBJECT:— Eorw he Order ossed 

§ngelore. 

Please find enclosed herewith a copy of the ORDER! 

1/c*TERIWORERpassedbythis.Tribunal in the above said 

epplicati.n(s) on

40 

 

N5 
- 	 DEPUTY REGISTRAR 

"b JUDICIFL BRANCHES. 



B.:FDRL THE CENThAL ADINISTRTTI7E TRIBUNAL 
RANGALORE B&CH : BANGkLORE 

DATED THIS THE EIGTE&TH DAY OF JUNE 1993 

Present: 

i-ion'ble Mr. Justice P.K. Snya.asundar ... 1ice Crair.tan 

i-1oi'ble Mr. V.  Faakcishnan ... 	iber [A) 

APiLICATIDN N0.559/93 

Dr. Ku. S. /ijayalaksxiui, 
Ayed 43 years, 
D/o late Sri Linyapa, 
C.G.H.S. Dispensary, 
3, 
Banalore-4. ... A1icant 

[Dr. A. S. Nayaraj a ... Arocate) 

V. 

Uiion of In.lia 
represented by 
Secretary to'ieri.ent, 
Ministry of Health & FaMily welfare, 
New tXlni. 

Tne Dedaty Director, 
C.G.H.S., 
Ganesh Towers, 
111, Infantry Roai, 
Bana1ore-560 001. 

Tne Director, C.G.H.S., 
Office of tne Director &neral 
of Health & Faully delfar, 
Nirn Bnaqan, 
New Elihi. 

Dr. B.T. Uke, 
Director and Eniirj Aitnority, 
National TubercLllosis Listitte, 
Bana1ore. .. Resoaients 

[Shri A..jsi'a Rao ... AWrocate] 

	

Tnis application na.in CO. 	i for aclussion bf ore this 

1 toiay, klon'ble /ice-Cnairn Lie the followin: 

	

, 0 0 	0 



1, After the utte.r was heard for saaetine the learned Stand.ing 

counsel produced for our perusal:laljjrlg order relating to the alloca- 

tion of castes in the categories 	to SC and ST. A peru- 

sal of that list indicates that the Golla caste to which the 

applicant belongs is placed in the backward class category in 

v'. 

V 

which event it is urged she could not have got the appointtat 

treating as ST candidate. 

2. But the fact is that in the initial stages the applicant 

had aade it clear that she belongs to Golla caste classified 

as Ndic and Seaj Noiadic tribe as disclosed by the caste cert.i-

ficate produced at Annexure A-8. It aay be that Golla caste 

iLay have been classified as backward tribe bat it was also treated 

as a se.ni  ncadic tribe as iiantLaed in the caste certificate 

issued adaittedly by a caadeetent authority. In these circustances 

it can be said by treating herself as a scheduled tribe candidate 

the applicant had not suppressed any iaaterial in the inforta-

tion that she had furnished to the Public Service Onauission, 

a copy of which is produced at Annexure A-i wherein it was stated 

that she was a Golla, and that Golla caste was treated as a roa-

die and se.ui riadic tribe. All this 1naterial was available 

before the UPSC which could nave taken notice of the sa and 

taken the view that Golla caste was not a ST but is only a back-

ward cxaadlic and sani nornadic tribe. But tJPSC have accepted 

the statatent iede by the applicant as whatever it was worth 

and therefore, they cannot now be heard to contend that the appli-

cant had taken theta for a ride and had deladed then into treating 

her as a parson belonging to Sr although she did not belong to 

ST. Per se as such it cannot be said that she did not clam 
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to be a candidate belonging to ST but she did say that she was 

sobcx1y belonging to a £idic and seni noaadió group described 

in the caste certificate which according to her put her into 

the category of Sr but if that was a Laista]ce caitted by her 

it could have been corrected by the authorities at the initial 

stage. After 17 long years of service they cannot now be allced 

to correct an error which we must fold to be not intentionally 

ccaaitted by the applicant. 

3. In the Circuiistances it is futile for the departnt to 

eibark upon an en9uiry with a view to put the applicant out of 

service. We therefore hold that the en4uiry contanpiated is 

thoroughly unwarranted and unjustified comaing as it does after 

a long period of service of 17 years. This is the short point 

for consideration and on the busis of the suhaissions nade we 

dispose off this aatter, finally although the respondents have 

not filed any written objections which we dispense with in the 

facts and circustanoes of this case. We think it unnecessary 

to have on record any written objections because no points are 

in controversy. In view of the aho-.ie this application succeeds, 

the enguiry proceedings are juashed. The respondents are inj un-

cted against taking any further steps in the matter. 

---i--.-- 	-- 	- 
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